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In The Central Administrative Tr ibunal
Celcutta Bench

. MA54 of 200C
. “TOA 147 of 19¢7)

Fresent : Hon'ble Nr. D, Furkayastha, Judicial Member

Hon'ble Mr, G.S. Maingi, Administrative Member

Pravat Kumar Das & Anr.
fV$-

South Eastern Railwey

For the dpplicent : Mr. B, Chatterjee, Advocate
' ' Ms. B, Mondel, Advocate

For t he Respondents: None

Heard on : 17-2-200C ' Date of Order ; 17-2-2CCO

D, FURFAYASTHA, JM

Heard 1d., Advoceate of the applicant.. None appeérs on
behalf of the respondents when the case is taken up for hearing.
We find that by this application applicant waq}&tb amend the
orlglnal application bearing No.l47 of 1997 by adding some rellef
in the prayer as sought for in this application. We flnd thet tho£
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T aprlEcants)
entijtled to amend the asprlication at any stage of the rroceeding.
Accordingly, prayer|of amendment is allowed and epplicant aredirected
to file a fresh amended application by incorpobating the prayer as |
sought for in the appllcataon with a copy to other side. Régistry

is directed to include the rellef by incorporating the same 1qothe

original aprlication.
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